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JOINT INSPECTION REPORT IN CONNECTION WITH HONB’LE NATIONAL
GREEN TRIBUNAL (SZ). CHENNAI ORDER DATED 25.01.2021 IN O.A. NO. 18
OF 2021 FILED BY THIRU. R. SWAMINATHAN, NAGAPATTINAM AGAINST
M/s. NAGAPATTINAM VANIYAR SANGAM.

It is submitted that Thiru. R. Swaminathan, Nagapattinam has filed an
Application in O.A. No. 18 of 2021 before the Hon'ble NGT (SZ), Chennai against the
following respondents.

1) District Collector, Nagapattinam,

2) The Revenue Divisional Officer, Nagapattinam,

3) The Tahsildar, Nagapattinam,

4) The Municipal Commissioner, Nagapattinam,

5) Deputy Superintendent of Police, Nagapattinam,

6) The Superintending Engineer, TANGEDCO, Nagapattinam,
7) The District Environmental Engineer, TNPCB, Nagapattinam,
8) District Fire Officer, Nagapattinam and

9) Thiru. Balakumar, President, Nagapattinam Vaniyar Sangam

The above application was filed against the marriage hall of
M/s. Nagapattinam Vaniyar Sangam functioning at No.7, Neela Mela Veethi,
Nagapattinam without complying with necessary formalities of getting permission
and consent from the authorities and without providing necessary mechanism for
dealing with the solid waste and other waste generated as per the rules. In this
regard, the Hon’ble NGT (SZ), Chennai in its order dated 25.01.2021 has directed to
appoint a Joint Committee comprising with the following officials to inspect the area

in question to submit a factual as well as action report if there is any violation found.

1. The District Collector, Nagapattinam District or a Senior Officer not below
the rank of Assistant Collector or Revenue Divisional Officer to be deputed
by him.




2. The Municipal Commissioner, Nagapattinam Municipality or a Senior
Officer who is dealing with such matters as designated by the Municipal

Commissioner.

3. A Senior Officer to be deputed by the Chairman, TamilNadu Pollution
Control Board.

The Hon’ble NGT (SZ), Chennai has also directed the joint committee to
ascertain as to whether the 9% respondent has complied all the pollution
norms and also obtained necessary permission as has been directed by the
Principal Bench in O.A. No. 400 of 2017 and whether they are having all
necessary licences and pollution control mechanism to deal with waste
generated in the premises at the time of conducting functions as required
under Solid Waste Management Rules, 2016 and whether they have obtained
necessary permission for the purpose of extracting water for their use and
whether they have obtained necessary permission for the purpose of
converting the house which is intended for domestic purpose into commercial
purpose and whether there is any damage caused to the environment on
account of the violations committed by the 9" respondent association, namely
Nagapattinam Vaniyar Association and if so, the committee is directed fto
assess the environmental compensation to be recovered from them apart from

initiating necessary action if any violation is found in accordance with law.

The TamilNadu Pollution Control Board is also directed to submit an
individual report regarding the action taken by them as regulators who are
bound to implement the directions issued by the Central Pollution Control
Board in respect of certain matters on the basis of .directions given by the
principal Bench of National Green Tribunal in O.A. No. 400 of 2017 as
mentioned above.

It is submitted that the Nagapattinam Municipality will be the Nodal
Agency for  Co - Ordination and for providing necessary logistics for this
purpose.



The case is posted for hearing on 24.02.202 (Copy of Order Enclosed vide
Annexure-l).

Based on the above order, the Board has nominated the District

Environmental Engineer, TNPCB, Nagapattinam for the above committee. Further,

the District Collector, Nagapattinam has formed the joint committee consisting of the
following members vide Proceeding R.C. No. 1481/2021/R.D.10, Dated: 15.2.2021
(Copy Enclosed vide Annexure -ll).

Description of

Sl.No. Name of Designation of Member
Committee
1 Revenue Divisional Officer, Nagapattinam Member-Representing
District Collector
2 District Environmental Engineer, TamilNadu | Member
Pollution Control Board, Nagapattinam
3 The Municipal Commissioner, Nagapattinam | Nodal Member

A) REPORT OF NAGAPATTINAM MUNICIPALITY:

It is submitted that, earlier a complaint was filed by the petitioner
Thiru.R.Swaminathan, Nagapattinam against the Nagapattinam Vaniyar
Sangam on 25.07.2020 for which the officials of Nagapattinam Municipality
were inspected the Vaniyar Sangam Building on 29.07.2020 and issued
notice vide Na. Ka. No. F/1/1515/2020, Dated: 29.07.2020 under section
218, 313, 339, 340 and 344 of TamilNadu District Municipal Act'1920
wherein it has been stated that ground floor & first floor of the building are
in unprotected, dangerous and in dilapidated condition. Also, northern and
southern side of the wall on the ground floor of the building are in
dangerous conditions and not fit for the public use, and hence the building
should be vacated within 15 days of time and also north and south side
walls should be demolished and removed (Copy Enclosed vide

Annexure -llI).
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Subsequently, the Vaniyar Sangam has sent a letter through
Advocate to the District Collector, Nagapattinam and Commissioner,
Nagapattinam Municipality vide letter dated 23.10.2020 stating that the
Nagapattinam Vaniyar Sangam is a registered association which belongs
to the Vaniyar community. Further, it is stated that the building is utilized
for the small level functions conducted by the Vaniyar Community people
with low rent. And, the same is used by the Government during the
Disaster period for the public use. Though, the building is functioning from
a long period, it has been renovated and the building is in good condition.
But, the commissioner, Municipality has issued a notice based on the
petitioner's pressures and political influences. Hence, Nagapattinam
Vaniyar Sangam requested the District Collector to cancel the Notice
issued by the Commissioner, Nagapattinam Municipality after assessing

the stability of the building though qualified engineer (Copy Enclosed
vide Annexure -1V).

It is submitted that, the Municipality has issued notice under section 216(1)
& (2) dated 18.08.2020 of TamilNadu District Municipal Act'1920 for
unauthorized construction in the front portion of the building and to
demolish the building (Copy Enclosed vide Annexure-V).
Since, the reply has not received from the Vaniyar Sangam, a
confirmation notice was issued under section 216(3) dated 15.09.2020 of
TamilNadu District Municipal Act'1920 for unauthorized construction in the

front portion of the building and to demolish the building (Copy Enclosed
vide Annexure - VI).

Since, the Nagapattinam Vaniyar Sangam has not furnished reply to any
of the notices, hence lock and seal notice was issued by the Municipality
to the Nagapattinam Vaniyar Sangam vide notice dated 18.12.2020 under
section 85 read with Section 56 & 57 of TamilNadu Town and Country
Planning Act'1971 (Copy Enclosed vide Annexure — VII).



B)

iii.

Vi.

vii.

viii.

Subsequently, Thiru. S.S Sekar, Secretary of Nagapattinam Vaniyar
Sangam has filed case vide 0.S.No.167/2020 before the Honb’le District
Munsifs Court, Nagapattinam against demolishing notice issued by the
Municipality on 29.7.2020. The case is pending with the Honb'le District
Munsifs Court, Nagapattinam (Copy Enclosed vide Annexure — VIll).

REPORT OF TNPC BOARD, NAGAPATTINAM:

Nagapattinam Vaniyaar Sangam is located at Door No.07, Neela Mela
Veedhi, Nagapattinam town was inspected by the officials of TNPC
Board, Nagapattinam on 15.2.2021. Thiru. R.B. Avudai Thangam,
Treasurer was present during the time of inspection.

The building is located on southern side of the petitioner’s house.

It was reported by the Nagapattinam Vaniyar Sangam that the building
was constructed with tiled roof and functioning for a long period which

was earlier used for association purpose and other small functions.

Then, the building was renovated with RCC roof in the front portion and

G.I sheet covered roof at marriage hall & Kitchen cum dining hall.

The above marriage hall is having the seating capacity of 150

numbers.

Sewage along with Wash water is discharged into underground sewer

system provided by Nagapattinam Municipality.

The marriage hall is using firewood as fuel for cooking purpose and not

provided Air Pollution Control measures in the kitchen area.

No D.G Set is available within the premises.




iX. The solid wastes such as bio degradable & recyclable waste generated
during functions is collected and reported to be disposed through local

body, but no records are available with Vaniyar Sangam.

X The unit has not applied for Consent of the Board and operating

without Consent of the Board regarding the disposal of Solid Waste.

As the Nagapattinam Vaniyar Sangam has not provided Air Pollution Control
measures in the kitchen area and operating without consent of the Board, the Show
Cause Notices were issued under Water (P&CP) Act'1974 as mended and Air
(P&CP)  Act'1981 as amended vide Proceeding No.F.NPM.NA-
001/OS/DEE/TNPCB/NPM/W/2021 dated 16.2.2021 and F.NPM.NA-
001/OS/DEE/TNPCB/NPM/A/2021 dated 16.2.2021 respectively (Copy Enclosed
vide Annexure — IX).

C) REPORT OF JOINT COMMITTEE:

As directed by the Hon'ble NGT (SZ), Chennai the joint committee constituted
by the District Collector has inspected M/s. Nagapattinam Vaniyar Sangam on
17.2.2021. Thiru. R. Swaminathan was present during the time of inspection and the
Committee had a discussion with applicant regarding the issue related to Honb'le
NGT Case. During inspection, Thiru. S.S. Sekar, Secretary, Thiru. R.B. Avudai
Thangam, Treasurer and other members of the Nagapattinam Vaniyar Sangam were
present and the report is submitted as follows.

i. Nagapattinam Vaniyaar Sangam is located at Ward No.03, Block
No.10, T.S.No.763, Door No.07, Neela Mela Veedhi, Nagapattinam
town.

il. The building is surrounded by the petitioner’s house on north side,
Tmt. Selvi's house at south side, Neela Mela Veedhi on eastern side

and Thiru.Shaikdawood house on western side.

iii. It was reported by the Nagapattinam Vaniyar Sangam that the building

was constructed with tiled roof and functioning since 1893.



Vi.

vii.

viil.

Earlier, the building was utilized for conducting association meeting,
small community functions, utilised for free food to the public
(Annatham) during temple functions and also utilized by the

Government as temporary shelter for the public during the disaster
period.

It was also reported that the existing tiled roof was damaged due to the
‘Gaja Cyclone’ during 2018. Thereafter, the building has been
renovated with RCC roof in the front side, steel sheet roof in the hall
and kitchen cum dining area and building is being utilized for marriage
function etc., since 2018.

The total area of the site was measured as 459 Sq.mt. It was observed
that the building is constructed with a space at southern side only and
without setback on other three sides.

The northern side wall facing the petitioner's house and southern side

walls of the Vaniyar Sangam building was found in damaged condition.

The above marriage hall is having the seating capacity of 150
numbers.

Sewage along with waste water such as washing of utensils & kitchen
floor generated from the marriage hall is being discharged into
underground sewer system provided by Nagapattinam Municipality. In
this regard, the Nagapattinam Municipality has raised a demand notice
to the Vaniyar Sangam towards underground drainage (UGD) charges
during the period 2018-19 (Copy Enclosed vide Annexure - X).

The marriage hall is using firewood as fuel for cooking purpose and not

provided Air Pollution Control measures in the kitchen area.




Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

No D.G Set is available within the premises. In this regard, it was
reported that the D.G set will be bought out on hire basis by the party
itself during the functions. After function, the D.G Set will be taken out

from the premises.

The solid wastes such as bio degradable & recyclable waste generated
during functions is collected and reported to be disposed through local

body, but no agreement has been made with Municipality.

The Nagapattinam Vaniyar Sangam has not obtained Building Plan

permission from the Municipality.

The Nagapattinam Municipality has already issued notices under
TamilNadu District Municipal Act'1920 for unauthorized construction of
the building and TamilNadu Town and Country Planning Act’1971 for
lock and seal the building.

Subsequently, Thiru. S.S Sekar, Secretary of Nagapattinam Vaniyar
Sangam has filed case vide O.S.No.167/2020 before the Hon'ble
District Munsifs Court, Nagapattinam against demolishing notice issued
by the Municipality on 29.7.2020. The case is pending with the Hon’ble
District Munsifs Court, Nagapattinam.

Further, Show Cause Notices were issued by the TNPC Board on
16.2.2021 under Water (P&CP) Act'1974 as amended and Air (P&CP)
Act’'1981 as amended for not provided APC measures to the Kitchen
area and operating the Vaniyar Sangam building without obtaining
Consent of the Board.

The Nagapattinam Vaniyar Sangam vide their letter dated 19.2.2021
addressed to the Joint Committee informed that the above building will
be utilized for the purpose of welfare and other activities of Sangam
only in future and also assured to comply with Government Rules

(Copy Enclosed vide Annexure-Xl).



E) Compliance of Guidelines issued by the CPCB in connection with
Hon’ble NGT (PB) in O.A. No. 400 of 2017.

1) Water Pollution:

The sources of sewage and waste water generation from the marriage hall
are as follows.

1. Sewage
2. Washing of Utensils
3. Washing of kitchen floors

Sewage along with waste water such as washing of utensils & kitchen floor
generated from the marriage hall is being discharged into underground sewer
system provided by Nagapattinam Municipality. In this regard, the Nagapattinam
Municipality has raised a demand notice to the Vaniyar Sangam towards
underground drainage (UGD) charges during the period 2018-19 which is treated
through Sewage Treatment Plant to handle 9.63 MLD of sewage generated from the

Nagapattinam Municipality. The STP is in operation and issued with Consent of the
Board.

1a) Ground Water Extraction:

There is no bore well inside the premises of marriage hall. However, the well
closed with concrete slab is existing inside the kitchen area and rain water from the
roof top is collected in the well and the unit is utilizing well water as well as water

supplied by the Nagapattinam Municipality for their activities.
1b) Water Conservation Measure:

The rain water from the roof top is collected in the well provided inside the kitchen
area.

2) Air Pollution:

It is submitted that no D.G Set is available within the premises. The source of

Air Pollution is from the Kitchen area. Marriage hall is using firewood as fuel for




cooking purpose and not provided Air Pollution Control measures in the kitchen area.

Also, it was observed that there is no coal fired tandoor in the marriage hall.

2a) Energy Conservation Measures:

It is submitted that the marriage hall has provided LED bulbs and not provided
the Solar Energy system. There is no parking facility available for marriage hall since
it is located on the side of Neela Mela Veethi, Nagapattinam Town. Also, there is no
adequate area is provided within the premises of the marriage hall for parking of
vehicles.

3) Solid Waste Management:

The sources of Solid Waste generation are as follows.

1. Kitchen waste
2. Use of disposal plastic item such as plastic Bottles

3. Leftover food items

The maximum generation of solid waste during function is about 500Kg.
The bio degradable waste such as kitchen waste & leftover food items are disposed
through local body. The recyclable waste such as Plastic Bottles generated during
functions is collected and reported to be disposed through local body, but no
agreement has been made with Municipality. There is no generation of hazardous

waste such as used oil and used batteries.

4) Noise Pollution:

It is submitted that the loud speakers are used during the marriage functions
which may cause nuisance to the petitioner as well as public. Busting of crackers

during marriage procession also being carried.

5) Infrastructure issues related fo parking efc.:

It is submitted that fire & safety measures are not available and also
not obtained NOC from the Department of TamilNadu Fire & Rescue Services.

10



6) Status of Consent of the TNPCB:

The unit has not applied for Consent of the Board and operating without
obtaining Consent to Operate of the Board. Hence, Show Cause Notices were
issued by the TNPC Board on 16.2.2021 under Water (P&CP) Act'1974 as amended
and Air (P&CP) Act’'1981 as amended for not provided APC measures to the Kitchen
area and operating the Vaniyar Sangam building without obtaining prior Consent of
the Board giving 15 days time to furnish the reply for the Show Cause Notices.

CONCLUSIONS OF THE COMMITTEE:

i. It is submitted that the unit has filed a case before District Munsifs Court,
Nagapattinam in OS.No0.167/2020 against the notice issued by the
Nagapattinam Municipality. Hence, the further course of action will be

initiated after the outcome of the court order.

i. It is submitted that the Show Cause Notices were issued to the unit by the
TNPC Board for the violations stated therein and further course of action
will be initiated against the unit by TNPC Board and assessment of
environmental compensation will be calculated after receipt of reply from

the unit.

Submitted interim report to the Hon’ble NGT (SZ), Chennai, please.

ncl: Copy of Annexure - | to XI.
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Item No. 2:

ANN EXURE - L

BEFORE THE NATIONAL GREEN TRIB

SOUTHERN ZONE, CHENNAI

Original Application No. 18 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Mr. R. Swaminathan,

Nagapattinam

The District Collector,

For Respon den’ﬁ S

Verses

;;hﬁ*‘

Sr1 Dr V. R Th'

. RS & R8 R

" 'Sri. P. Srinivas through

2+ Sri. N K. PonraJ for R4
Sri. Abdul Saleem through
Sri. Karthikeyan for R6

- Sri. C. Kasirjan through

M/s. Meena for R7

ORDER

. .Respoﬁ?ie.ﬁfg:(s)

...Applicant(s)

yanan for R1, R2 RS,

1. The grievance in this applicatioh is regarding the functioning of

the

Marriage

Hall by the 9% respondent

1

in Nagapattinam




icipality without getting necessary permission and consent
Municip
fi the authorities as has been contemplated in the decision of
rom
the Principal Bench of National Green Tribunal, New Delhi in O.A.

No. 400 of 2017 (Westend Green Farms Society Vs. Union of India &
Others).

2. According to the applicant, originally the building wherein
Marriage Hall is functioning at present was declared unfit for
human habitation and ignoring that direction 9th respondent had
converted the same into a Marriage Halllwvy_lthout complymg with

the necessary formalities of getting permlssmn a_nd consent from

_ the authonties and without providing necessary mecha_msm for

rules

apphcant Sn Dr V R; Thlrunarayanan represented respondents

1, 2, 35 & 8 St P. Snm as" through Sri. N. K. Ponraj

represented 4th responde’nt‘,— Sr‘i Abdul Saleem through Sri.

Karthikeyan represented 6th respondent and C. Kasirajan through

M/s. Meena represented 6t respondent.

4. On going thr_ough the allegations made in the application, we are
satisfied that there arises g substantial question of environment
as the question is regarding the non-compliance of the directions

2

N



issued by the Principal Bench of National Green Tribunal in a
similar issue on the basis of the reports obtained from the Central
Pollution Control Board in this regard and also the non-
compliance of the directions issued by the Central Pollution
Control Board to the State Pollution Control Board in respect of

the same issues as to what are all the things to be followed by

them before permitting such institutions to operate. So the

application is admitted.

' The”applicant is directed to take steps to serve notice on the
rési)ondents by Registered post with acknowledgement due by e-
rna,_ll and also by dusthi if possible and produce proof of service on

e m bjf‘.»ﬁling an affidavit as per rule

;. The apphcant is also directed to serve a COpy of the application
along with the documents produced to the standmg counsel
af)pearmg for respondents I™to 8 w1th1n a week and to produce
proof of such service by ﬁhng proper afﬁdamt as per rules.

The apphcant is -also dlrec_teq mto produc:e necessary requisites
along with postal cover and -the necessary postal stamps before
this Tribunal within a week, so as to enable this Tribunal to send
notice to all the respondents through Tribunal, to ensure service

on them, so as to enable this Tribunal to proceed against them, if

they did not appear in their absence in accordance with law



8. In order to ascertain the genuineness of the allegations made in
the application and non-compliance of the pollution laws by the
gth respondent and also to ascertain as to whether any action has
been taken, if there is any violation in such operation, we feel it
appropriate to appoint a joint committee comprising of, (1) The
District Collector, Nagapattinam District or a Senior Officer not
below the rank of Assistant Collector or Revenue Divisional Officer

to be deputed by him (2) The_ Municipal Commissioner,

Nagapattmam Municipality or a Semor Ofﬁcer who is dealing with
such matters as designated by the Mu_mmpal Commissioner (3) a
Senior Officer to be deputed by the Chanman Ta_tml Nadu State
.__,Po]lutiqi_ul Control Board (TNPCB) to mspe_‘-ct the 'area in question to
S'leln_lta factual as-xvé;ﬂész'éction repor‘t‘..if thére is any violation

found. = >

0. The cormmttee 1s dlrected to: ascertam as to Wheﬂler the 9th

respondent has comphed Wlth a]l the pollutlon norms and also

obtalnéd r‘necessary permlssmn as hasl been directed by the
Principal Bench in 0.A NO.:“4OO of 2017 and whether they are
having all necessary licences and pollution control mechanism
to deal with the waste generated in the premises at the time of
conducting functions as required under Solid Waste
Management Rules 2016, and whether they have obtained

- necessary permission for the purpose of extracting water for




their use and whether

they have obtained necessary
permission for the purpose of convertmg the house Wwhich ig

intended for domestic purpose into commercial purpose and
whether there is any damage caused to the environment on
account of the violations committed by the 9t respondent

Association, namely Nagappatinam Vaniyar Association and if

respect of certain "me;t:t'é;'s--~0n"‘-‘tﬁe basis of directions given by

the Principal Bench of National Green Tribunal in O, A. No. 400
of 2017 as mentioned above.

+12.  The applicant is also directed to submit a set of papers to

the members of the committee within a week, so as to avoid

the delay in submitting the report.

1y —



1.3. ’I‘he Tamil Nadu State Pollution Control Board as well as the

s directed to submit the report to this Tribunal on

committee 1
or before 24.02.2021, by e-filing in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF

along with necessary hard copies to be produced as per rules.
14. The Registry is directed to communicate this order to the

members of the committee, Tamil Nadu State Pollution Control

Board as well as the official respondents immediately through

---------------------------------

Shri. Saibal Dasgupta)

O. A. No.18/2021, (SZ)
25t January, 2021. Sr.




PROCEEDINGS OF THL Dl'\'l RIC
PRESENT:

R.C.No.1481/2021/R.D.1 0, S

arider:

‘-__‘—-——, (- ——

Py NECURE=1Y

gy mu e I()R V,\(,APM'INA’W
Thiru, 1, raveen P Nair, 1LALS.,

Sub:  Committee —
National Gre
commiltee for inspection ag

Nagapattinam Municipal area - Orders issued.

Ref: 1)
m Q.A. No, 18/2021(82).

(CE R (O]

And other connected records,

I 2w Yy

The District Collector. Nag;

KRS Associates Letter Dated:08.02.2021

Dated: 15.02.2021

Joint Commitiee - Nagapattinam District -- Orders of the
en Tribunal dated 25 01,2021 - Constitution of Joint
ainst unauthorized building constructed in

Orders received from National Green Tribunal dated: 23.01.2021

apaltinam is hereby constituted a Joint Commiltee as per

directions of NGT in the reference 1* cited, comprising of the following officers to inspeet the

functioning Marriage Hall by Mr. Balakumar, President, No.7, NeelaMela Veedhi, Nagapattinam

Vaniyar Associalion at Nagapattinam Municipal area.

L

S.No. Name of Designation of Member Description of Committee
e : i Member — Representing
! The Revenue Divisional Officer, Nagapattinam. . I €
District collector
District Environmental Engineer, _
2 el g N . Member
Familnadu Pollution Control Board, Nagapattinam
3 lhe Municipal Commissioner, Nagapaltinam ; Nodal Member

—— ]

The Joint Committee is directed (o ascertain the genuineness of the prievances mentionad

in the application is regarding the functioning of the Marriage Hall by Mr. R Swaminathan ¥

Nagapattinam Municipality without getting necessary permission and consent lrom the reley

authorities. And also the following measures were

reporl before 19.02.2021:

ant

taken during the inspection and send the

To ensure Mr. Balakumar Administrutor has complied with all the pollution norms und

also obtained necessary permission as has been directed by the Principal Beneh in O AL
No. 400/2017.

|8

with the waste generated in the premises at the time of conducting, Tunctions as requit

under Solid Waste Management Rules 2010,

To ensure they are having ull necessary licenses and pollution control mechanism (o deal

. . i)
Uil



L

49

3. To ensure they have obtained necessary permission for the purpose of extracting water

Sav

for their use and obtained necessary permission {or the purpose of converting the house
which 1 intended for domestic purpose into commercial purpose.

4. To ensure there is any damage caused to the environment on account of the violatians
committed by the Mr. Balakuinar, President, Namely Nagapaltinam Vaniyar Associalion.

The committee is directed to assess the environmental compensation to be recovered

_n

from them apart from initiating necessary action if any violation is found in accordance

with law.

Sd../Praveen P Nair
District Collector,
Nagapattinam

The Revenue Divisional Officer, Nagapaltinam.

The Municipal Commissioner, Nagapattinam.

The District Envirommental Engineer, Tamilnadu Pollution Control Board, Nagapattinam —is
directed to submit the independent report to the District Collector before 19.02.2021 and to
submit the report to the National Green Tribunal on or before 24.02.2021.

/ft.c.b.o/f -
wE=( ) te R 292
for DistneotCollector.
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Tamil Mardu Protiution Control Boar
Colleclorate Mastar plan Complax
Nagapatunom - 511 003

Eroceedings No. F.NPM.NA- 001/OS/DEE/TNPCB/NPM/W/2021. Dated: 15.2.2021.

- Sub: | TNPCB Board ~ Indusiries — M/s. Nagapattinam Vaniyar Sangam b

‘Neeala Mela Veelhi. Nagapalinam Town, Nagapatunam Uiz

Operaling the umit wilhout obhlaining prnior Consent of tha Boarn - ins

" Show Cause Nolice under  Section 25 of lhe ! 2

| i Control of Pollution) Act, 1974 as amended in 1988 to the umit - Rey
ERef ‘ Inspection of your unil b by y TNPCE officials on 15 2.2021

TamilNadu Pollution Control Board serves this notice on you as occudier of ins

unit of Mis. Nagapallinam Vanivar Sangam. No 7. Neeala Mela Veethi Nagapattinam

A

Town, Nagapatinam District (nereinaiter referred 1o 2s the 'unit) for contra

provisions of Section 25 of lhe Waler (Prevention andg Control of Pollution: se:
amended in 1988 (here in afler referred 1o as the 'Act ).

Whereas your unil of M/s. Nagapattinam Vaniyar Sangam, No 7 Nee2aia fiels

12021 Durng

Vee

i, Nagapallinam Town, Nagapatlinam District was inspected on 15 =

mspection, 1 was noticed that the unil was under operal

alion withaot sntsin nan
consent of the Board under the Acl.

Thereby you are violating the provisions of Seclion 25 of the Act whien are
offences punishable under Section 44 of the Act with imprisonment 1or a term wnai
shall not be less \han nne year and si

maonths bul whven may exlena Lo siN vears ang
et fieyes

Hence. you are direcled 1o show cause within lteen days from e gae s
receipt of this notice as 1o why penal aclion f(or offences punishable unaer Secing 1y
the Act should not be initiated against (he uml upder e PIOVISIONS Of e Sercbaon
the Act and also lo show cause as Lo why diechons under Section 334 of Py A
sneld ot bhe wsued for closuie of the o slanpaqgic ol power supply. water

Suply
cle Lo bae sane) vl

Water (Rrevanlon @hg

]~
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o o o R [l D 5s N ’
el thatl you have 7o Sl AT |
Py o B ks 1Y el Woa ) 4 I A g FAw
anlraventions and achon wili Do taken ao
YU fesgady o
~Mstrict Envirgnmental
Tamil Nadu Pallution Gonlral Boa
; Magapatinam
i, :
o Saol
N SR
(R ¢ Ny
The Presuent.
Me Nagapatlinam Vaniyvar Sangam
Neo T o leealz Mela Veol, Opp (o Valialar Madam

Naaapatinam Town,

Nagapatinam District.
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TAMIL NADU POLLUTION CONTROL BOARD

O District Environmental ©agioee:
Tamil Nadu Pollution Control Board
Collectorale Master plan Comples
Nagapallinam - 611 003.

Proceedings No. F.NPM.NA- 001/OS/DEE/TNPCB/NPM/A/2021, Dated:\1.2.2021,

Sub' TNPCB Board — Industries ~ IndUstries — M/s. Nagapattinam \/znyar
/Sangam, No. 7, Neeala Mela Veethi, Nagapaltinam Town

| éNagaDaUmam District - Operating the unil withoul oblaiming prior

'} | Consent of the Board - Issue of Show Cause Notice under section 21 of

L the Air (P&QP) Act'1981 as amended- Reg.

. Ref: f your unit by TNP

| |ﬂSDecl|on of your unit by TNPCB ofﬁcmls on 15.2.2021

TamilNadu Pollution Control Board serves this notice on you as occuprer of ne
unit of M/s. Nagapattinam Vaniyar Sangam, No. 7. Neeala Mela Veethi, Nagapattinam

Town, Nagapaltinam District (hereinafter referred to as the 'unit’) for contravening the

provisions of Section 21 of the Air (Prevenlion and Control of Pollution) Act 1981 as

amended in 1987 (here in aller referred (o as Lhe ‘Acth).

Whereas your unit of M/s. Nagapallinam Vaniyar Sangam, No. 7, Neeala Mela

Veethi, Nagapallinam Tewn, Nagapaliinam District was inspected on 15.2.2021 During

inspection, it was noticed hal the unil has not provided Air Pollulion Control measures

to the Kilchen area and the unil was under operation without obt’;lnmg pror consent of

\he Board under the Acl.

Thereby you are violaling the provisions of Section 21 of the Acl, which are

offences punishable under Section 37 of the Act wilh imprisonment for a term which

shall not be less than one year and six months, but which may extend to six years and
with fine.

Hence. you are direcled lo show cause wilhin filteen days from the date of

recelpl of this notice as to why penal aclion for offences punishable under Seclion 37 of
the Act should not be initiated againsl the unil under the provisions of the Secuon 21 of

ause as lo why direclions under Section 31A of the Act

should not be issued for closure of the unil, stoppage of power supply, water supply

ele. lo the said unil

.
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NAGAPATTINAM MUNICIPALITY
Qsrggl eufldsnar Casly simlediy

/
Printed Date :30-Sep-2020

suffl eNBllY eresor G B LS SN&EML SLL 60T 6165 QUM 616U : WARD 26
098/026/00683 098/026/00113 098/026/00683 ’
sufl eNAUY UsHLDIL eTevor L) Umng &n&sanl. SLL60T LenLpwl 61658

098/15009 ‘ . 098/4216 098/15009

QUIMIBE : Mr/Mrs :PALANI ANDAVAR
7/763, NEELA MELA VEETHI, Nagapattinam
611001 UsageType : COMMERCIAL
Mobile Number:

ConGHUIL@eem Qsregée Shsda Qegss Gauamgw QsmdgafGul) sLLamD suflymg sTasmL
sLLeud &6MaT Qzmeams ¢F. 6420.00 sy@ELh.

2. GupssuL Qpmamswnag QsCaly sally SmLssl QUDm 15 SRS E &G CeggsuuL _
Goum(Bid. siluy  QESHLILL eNbaney TLUSME BRIGH HEHS sMjamd  &TLLIS Blemeouilsh.e RIGERMLIL CETSmS
Ul QFILISHE s&LUDDTEWarrant) SIMUN&s0UGED SbUlg Unudg&siul L peutleum(m
MELUDDT amé GLD(Warrant) SLLGUILD eNfsg eugefléanu@n. Comhaaal suflib,sL Lol UlstT8wT (5 LD )
QeHHUULMLNGBHST o s Qg uMWSH QelWiu@ib.1920 b g et SUIDBHTE wreulL BEJTLSISsMsr
GLLLD 4-6ug SILLeumamuilsd efflEem 30 (&S 34 auemy LNTSEEYLD.

1.

mE syemE Property Tax suc UGD Charges |Water Supply Total
Charges
2018-2019 1200:00 1200.00
2013-2020 18€9.00 1800.00
2020-2021 1020.00 120.00 1800.00 480.00 3420.00
Gess Goanglu Qsmens b, | 1020.00 120.00 4800.00 480.00 | £420.20
QU(HeuML 2 gadlwmen: f
Gg#l :  30-Sep-2020 O T F
. EX a1
NAGAPATTINAM MUNICIPALITY
L\tps:ﬂlnurbanepay.ln‘gcv.in.' S163IM QemsmnUGentd eumuileuns Debit Card/Credil Card/internet Banking ¢Lpevlb LIsToTLh ClEsy§seonLd,

©mlly : Asrems Qsiss auGLCUTE Qs UNSMmEMmIU Samgluns SIS HIUT Coustr@ib.

cufl eNSIUIY eTadur : 098/026/00683 eN&CUUIMLILILD:

SiPONIY QRIS 58 : 30-Sep-2020

G ! HBWLSH :  PALANI ANDAVAR .

7/763, NEELA MELA VEETHI, Nagzpattinam
611001

Generate By :4032001



A

HEIWSID STSmQUmb LpfltiusmLGaumb

D
Ut SSTADEIRWrsmbwen HIEmETTT

o L} R ‘ »
Reg.Mo.49/2008
7, [Beon Gosceld, mrsiLIL 196D,

Seweceult SLINBETETT B\FWIEOMSTHT
C. stwnmuer Qe SHUDL HHEISLD AF1 1P S.8. Bran gt
S843424955 9486770110
. 19.02.2021
- 1571121 bSR3 7212 7y S
Lgsmin  &iyliumy SIS G ouisst,
HET&ULL g 6UTLD,
O.A. No. 18/ 2021
2 Wi g, sw,

Er&UUC gemd, 07, Mor Cuos oidl sTerm  (Lssufudsd D|MOGSIETST  suTsmafli

oAl sYsSHNE Qe sumer upsll - eyemLeut s 5N &1L &amar

17.02.2021 ysardysmuweTy ussmi Sriumug e 2 Sgralndlemmea Tribunal SW
Ul UMy smeuudl” L e, ‘
Qe Gl aumswfiw Qelpumt  susty  wéseafar Guowum’ i smer

S LmissT menl Qumm) UGSME.  Cuad, @Es Fwsmub EMES e Hmaundsy

2 6T6T (G Sefsat suflsnsdss  sng BSEIS60, suemeTarly, fEFwsmTS s,

BISUUL 6D,  QrpedsyidsemL wrfwboer  &lmallprais Glemg Guimm allpramea

SNmILh PRI SLUGS DS, g
& Qmdwmhs BMoly sThISE Qssvealiug §)

B sriesde Govd Geig gjesmgmam pet@ G

e dlarCung; upr] - gemtumssfl - saumfls;

2|0Gng&Ln Peiuiu@edng. ETesULL g od, Eeomugm dluwiss mUsTS Qumaiigr



A

R A
GG Lid peoLbunnturys @is slul o mabs sndrGsst ulLib &L (D
2 uusm  Henéyn ’Q{EU:ISGT,&}FI'EDT@LIJ s swsmugdar emmis mpeLGubm
umSImg).
sl uHmw Yusd GesmsaiaTCurg LTHSEILCL  Wwésmer SIS MG

Flpll grdler UTgISTIY Wamars @hs sl L 6 UHSDSL.

Bt5 sl 1893 wWsm QU ESEL LIS @rEss. 20188 gHulL smm
Huellermed Guopue &gl b CoswemLbsg. 20186 LpGUTTSSLILL @ @s&?U@gl SO
700 sgime oerelsd  SrETAf sliplLonsau, Uaiugd swmr 2400 &gmasﬁ
Stressed Steel Roof Shed gy saj LrHMWmLESSUILLL &

SLb3 2020 wmfé wse GsrGmem Qumi Qomflar  smrawors 10
WIERSMTS 5 Hensdyd roLtupaldmn. sLEs Grmr® (DTGB SETIT & & STent
fn fy Pewnsdsst gmaniGurs roLQuin amabs.

Cugud, sESSSHET HOar sTMES LI LUETUTHSEESE Ll G @afl @ks
@rin wweru@n.  opfar ALSH L aldsEnsGlul @ ELOGUMD ererm @ger
Wl 2 Mg & midlearGmmo.
£ 8l .
S.S.Caar,

Glaweomey,
eurensfli smeudfliy smisLD,



48

PHOTOGRAPHS TAKEN DURING THE JOINT COMMITTEE INSPECTION ON
17.02.2021 IN CONNECTION WITH HONB’LE NATIONAL GREEN TRIBUNAL

(SZ). CHENNAI ORDER DATED 25.01.2021 IN O.A. NO. 18 OF 2021 FILED BY
THIRU. R. SWAMINATHAN, NAGAPATTINAM AGAINST M/s. NAGAPATTINAM
VANIYAR SANGAM.

(1. Overall view of the M/s. Nagapattinam Vaniyar Sangam Marriage HaH at Left Side &
Petitioner Thiru. R. Swammatha s House at Right Srde)

(2. Photograph showing the renovated Front & Hall portion of the M/s. Nagapattinam
Vaniyar Sangam)
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(3. Photograph showing the Marriage Hall of the M/s. Nagapattinam Vaniyar Sangam)

(4. Photograph showing the inspection carried out in the M/s. Nagapattinam Vaniyar
Sangam)
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_____

(5. Photograph showing the no Air Pollution Control measures provided in the Kitchen
' area of the M/s. Nagapattinam Vaniyar Sangam )

( 6. Photograph showing the Sewerage lines connected with Underground Drainage System
(UGDS) provided by the Nagapattinam Municipality)
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( 7. Photographs showing the wall facing with Petitioner's House which is in damaged
condition of the M/s. Nagapattinam Vaniyar Sangam)

( 8. Photographs showing the wall facing with Petitioner's House which is in damaged
condition of the M/s. Nagapattinam Vaniyar Sangam)




